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CollectioNi are made by approved 
Committee.! and collecting a,encies 
eomprising of persons of 311 parties. 
including Congressmen, who whole-
heartedly support the defence ef\'ort. 
On receipt of complaints about forcI-
ble collections in respect of certain 
educational institutions, the State 
Government immediately issued ins-
tructions to the Director 01 Putlic 
lnstruction to _ tlliat no forcible 
oollections are made in any institu-
tion. 

The State Government admit that 
certain undesirable incidents cannot 
be completely ruled out T:'ley (the 
State Government) have tried to pre-
vent undesirable practices and are 
determined to check them whenever 
they come to their notice. In spite 
of undesirable comments in certain 
quarters, the response of the people 
has been fairly generous and t'he col-
lection has exceeded Rs. 110 lakha. 
It may be appreciated that witihout 
spontaneous response from the peo· 
pIe, the collection of this nature 
would not have been possible. 

Overtime Work done b1 Workers in 
Industries 

885. Shrl Bart iVshnll Kamath: 
Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether it is a fact that in 
!leveral industries and establishmenta 
:in botlh sectors, public and private, 
workers have agreed to work, and 
are actually working overtime with-
out extra wages during the period of 
Emergency; 

(b) if 10, in which industries and 
establishments; 

(c) whether the quantum of wagN 
jbr such overtime work are being 
paid by the employers or managers 
m~ 1!he NaHonal Defence Fund; 

(d) whether the extra pro/Us reap-
ed as a result of such overtime w()rll:, 
as abo managing agents' remunera-
tion, whenever _admissible, are also 

paid in~ the National Defence Fund; 
and 

(e) if not, the reason therefor! 

The Deput,. Minister In tile lWlut. 
try of Labour and Emplo1ment (SIIlt 
B.. K. Malviya): (a) to (e). It is re-
ported that in some Enterprises work-
ers are working overtime without 
claiming overtime rates of wages and 
~at earnings for the period are be-
in, donated to the National Defence 
Fund. The Central Employers' Orga-
nisations have advised their constitu-
ents to contribute to the National 
Defence Fund a portion of their pro-
fits. Some of them have laid down 
a specific: formula, e.g., 5% 0f the 
assessable income in the case of in-
dustrial companies, for contributioD 
to the Defence Fund. The detaiJ. 
are, however, not available. 

Border Roads Development Board 

886. J Shri Hari Vishnu Kamath: 
L Shri Surendranath Dwived,: 

Will the Minister of Defence be 
pleased to state: 

(a) the personnel of the Boeder 
Roads Development Board; 

(b) whether any change is con-
templated; and 

(c) if so, the nature thereof? 

The Minister of Defence (Shrl 
Y. B. Chavan): (a) The Border Roalh 
Development Board is composed of 14 
members includinr the Prime MmJ.... 
ter, who is the Chairman. The mem~ 
bers are-

The Defence Ministex, 
Shri V. K. Krishna Menoa, 
Cabinet Secretary, 
Foreign Secretary, 
Transport Secretary, 
Defence Secretary, 
Secretary, Kashmir Mairs, 
Chief of the Army StI.1!, 
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Chief of the Air Sta1'I', 

Financial Adviser (Defence), 

Consulting Engineer (Road De-
velopment), 

Director-General, Border Roads, 
and 

Secretary, Border Roads Develop-
ment Board. 

(b) No, Sir. 

(c) Does not arbe. 
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ra ain~ of Defence Service Omeers 
Abroad 

890. Shri Mohsln: Will the Minister 
of Defence be pleased to state: 

(a) whether any officers from the 
Defence Services were sent abroad tor 
training during 1962; and 

(b) it so, how many were sent and 
where? 

The Defence Minister (Sbri Y. B. 
Chavan): (a) Yes, Sir. 

(b) 165, officers from the three Ser-
vices have been sent to Austr~lia  

Canada, France, Holland, Hong Kong, 
Sweden, Switzerland, U.K., U.S.A. aruI 
U.S.S.R. 

Col. Bhattacharya 

891. Shri Blbhuti Mishra: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that Col. 
Bhattacharya jailed in East Pakistan 
has filed an application in the Dacca 
oourts;and 

(b) if so, what judgment has been 
given by the courts? 

The Prime Minlster aJld Minister 01 
External Affairs and Minister of A&o-
IIlie Energy (8hr1 .lawaharlal NeIln)l 
(a) Yes, Sir. Lt. CoL Bhattacharya 
submitted two petitiolLl to the Chief 
1ustice of the Dacca High Court COD-




